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PAPERS LAID ON THE TABLE

NOTIFICATION RE. DELIMITATION  OF
AsseMBLY  CONSTITUEN(IES  OF
PONDICHLKRY

THE MINISTER OF STATE IN
THE MINISTRY O LAW AND
JUSTICE (SHR] NITIRA} SINGH
CHAUDHARY): I beg to lay on the
Table a copy of Notification No, S.0.
#47(E) (Hindi and English versions)
published m Gazette of India dated the
25th August, 1973 contaning Order No
4 of the Delimitation Commusion in
respect of the delimuation of Assembly
constituencies 1o the Union terntory of
Pondicherry, under sub-section (3) of
section 10 of the Delimitation Act, 1972
[Placed in Library. Ses No. LT-5613/
731.

AnnUAL Reports, ETC. OF WeST BENGAL

AGRO-INDUSTRIES CoRPORAIION  LTD,

CALCUTTA AND Mysore Stalr  AGRO-

[NDUSTRIES CORPORAIION LTD., BANGA-
LoRE FOR 1970-71

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE): 1
beg to lay on the Table—

(1) A copy cach of the following
papers (Hindi and Enghsh versions)
under sub-section (1) of section 619A
of the Companies Act 1956.—

(a) Annual Report of the West
Bengal  Agro-Tndustries Corpo-
mation Limited, Calcutta, for
the year 1970-71 along with
the Audited Accounts and the
comments of the Comptrolier
and Audilor General thercon.

(b) 'Assual Report of the Mysore
State  Agro-Indaostries Corpors-
tion Limited, Bangalore, for
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the year 197071 along with
the Audited Accounts und the
comments of the Comptroller
and Auditor General thereon.

[?) A statement (Hwdi and English
ver_am) showing reasons for delay in
laying the above Reports, [Placed ¢
Library. See No. LT-5614/73].

WiLb LIFE  (TRANSACIIONS
DERMY) RuLis, 1973

AND Taxpe

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH), ] beg to lay
on the Table—

(1) A copy of the Wild Life (Tran-
sactions and Tuxidermy) Rules,
1973 (Hindi and English ver-
sions) published in Notification
No. G.SR. 198(E) in Guazette
of India dated the 9th April,
1973, under sub-section (2) of
section 63 of the Wild Life
(Protection) Act, 1972.

(ii) A statememt showing reysons
for delay in laying the above
Notification. [Placed in Libra-
ry. See No. LT-5615/73].

SFATEMENT RE. CORRECTION OF ANSWER
T0 USQ No. 4426 mE. Manmas-Port
BLam SeavicE

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
I beg to lay on the Table a statement
correcting the reply given on the 27th
August, 1973 to Unstarred Question No.
4426 by Shri Shanker Rao »avant re-
gurding Madras-Port Blair Service at a
Loss by Shipping Corporation of India.
[Placed in Library, See No. 5616/73].

NOTIFICATIONS UNDER  ESs&NTIAL
CommoDiTIES ACT, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I beg t0 lay cn the
Table a copy each of the following
Notifications under sub-asection (6} of



